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RAJU 

 

The matter has been listed many times on 10.03.2022, 07.04.2022, 

12.05.2022, 18.05.2022, 01.08.2023, 31.08.2023, 12.010.2023, 16.11.2023, 

01.02.2024, 28.02.2024, 18.03.2024, 02.04.2024, 13.05.2024 and 

05.04.2024. The appellant was given opportunity as a last chance on 1st of 

February and thereafter and again on 28th of February, 2024. Today also 

Learned Counsel Ms. Prabhdeep Kaur appearing for the appellant claims to 

representing the appellants. However, no Vakalatnama has been filed till date.  

She is seeking further adjournment. In these circumstances, we do not find 

any reason to grant further adjournment.  

2. The appeal is dismissed.  The appellant are at liberty to file for 

restoration in case, they are able to give any reason for restoration. 

 

(Dictated and pronounced in the open court ) 

 

 

 
 

(RAJU) 

MEMBER (TECHNICAL) 
 

 
 

 
 

 
(SOMESH ARORA) 

MEMBER (JUDICIAL) 
 

       
Prachi 


